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PAPERS LAID ON THE TABLE
(ANNUAL REPORT OF A I-I* M S.)

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D.P. CHATTOPADH- 
AYAYA : On behalf of Shri Uma Shankar 
Dikshit—I beg to Jay on tho tabic a copy of 
the Annual Report of the AH India Institute 
of Medical Sciences, New Delhi, for the 
year 1970-71, under section 19 of the All 
India, Institute of Medical Sciences Act, 
1956. [Plabed in Library See. No• LT~ 
1141171}

REPORT OF LAW COMMISSION

THE MINISTER OF LAW AND JUS-
TICE (SHRT H R. GOKHALE) : I beg to 
lay on the Table a copy of the Forty-sixth 
Report of the Law Commission on the 
Constitution (Twenty-fifth Amendment) Bill, 
1971. [Placed in library. See No. LT* 
1148/71]

REVIEW AMD ANNUAL REPORT OF 
CENTRAL ROAD TRANSPORTS CORPORATION 

LTD CALCUTTA BTC*

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : I 
beg to lay on the Table—

(I) (i) A copy each of the following
papers (Hindi and Engligh versions
umder sub-section (I) of section
619A of the Companies Act,
1 9 5 6 ■
(a) Review by the Government on

the working of the Central • 
Road Transport Corporation
Limited, Calcutta, for the year
1969-70.

<b) Annual Report of the Central 
Road Transport Corporation 
Limited, Calleutta, for the year 
1969-70 along with the Audited 

'4m» comments of .

the Comptroller and Auditor 
General thereon*

[Placed in library. See No, LT-~ 
1149/71.] -

(ii) A statement (Hindi and English
versions) showing reasons for
delay in laying the above papers

[Placed in Library. See, No. LT~. 
1150/71],

(2) A copy of the Annual Accounts of
the Bombay Port Trust for the year
1969-70 (Hindi & English versions)
and the Audit Report thereon.

[Placed in library. See No, LT* 
1151/71],

(3) A copy of the Calcutta Tramways
Company (Taking over of Manage-
ment) Amendment Act, 1971 (Hindi
and English versions) (President's
Act No. 6 of 1971) published in
Gazette of India dated the 2$ilt
August, 1971, under sub-section
(3) of section 3 of the West Bengal
State Legislature (Delegation of
Powers) Act, 1971. [Placed in libr-
ary. See No. LT—1152/71]

(4) (i) A copy of the Punjab Tourist
vehicles (Chandigarh First 
Amendment) Rules, 1970 
(Hindi and English versions) 
published in Notification No. 
12438-HU (4) 70/29748 in 
Chandigarh Administration 
Gazette dated the 9th Decem* 
ber, 1970, under sub section 
(3) of section 133 of the
Motor Vehicles Act. 1939.

(ii) A statement (Hindi and Eng* 
lish versions) showing reasons
for delay in laying the above
Notification.

[Placed in Library. See No. LT* 
1153/71}

ACCOTNTS OF D.D A,

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI 1. K. GUJRAL : I beg to lay on the 
Table a copy of the Certified Accounts of 
the Delhi Development Authority for th* 
year 1968*69 (Hindi and English version* 
together with the Audit Report thett&M,



m

[Shri I. K. Gujral]

under sub-section (4) of section 25 of the 
Delhi Development Act, 1957.

[Placed in Library. , See No. LT- 
1155/713

ANNUAL REPORT OF NATIONAL BOOK 
TRUST

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF. D.P. 
YADAVA) :1 beg to lay on the Table a copy 
of the Annual Report (Hindi and English 
versions) of the National Book Trust» India, 
for the year 1970*71. [Placed in Library. 
See No. Z T -n 35/71]

N d y p iB E R  1971 Steel Melting Shop at m
Rourkela {St.)

PREVENTION OF INSULTS TO 
NATIONAL. HONOUR BILL

AS AMENDED BY RAJYA SAJBHA

SECRETARY : Sir, I alio lay on the 
Table of the House the Prevention of Insults 
to National Honour Bill, 1971 which hat 
been returned by Rajya Sabha with an 
amendment.

12.43 hrs.

MESSAGE FROM RAJA SABHA

SECRETARY : Sir, I have to report the 
following message received from the Secretary 
of Rajya Sabha :—

I am directed to inform the Lok Sabha 
that the Prevention of Insults to National 
Honour Bill, 1971, which was passed by the 
Lok Sabha at its sitting held on the 12th 
August, 1971, has been passed by the Rajya 
$abha at its sitting held on the 24th Novem. 
ber, 1971, with the following amendment:—

Clause 2

That at page 2, lines 5-6, the words
* W ithout exciting or attempting to excite
hatred* contempt or disaffection towards the
Government" be deleted.

1 am, therefore, to return herewith the 
said Biil in accordance with the previsions 
of rule 128 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha with 
the request that the concurrence of the Lok 

to the said amendment be communi- 
^ t id  to tbis House. '

12.44 hrs.

STATEMENT RE. COMPLETION OF 
REPORTS TO THE ROOF OF STEEL

MELTING SHOP OF ROURKELA 
STEEL PLANT

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARAMA- 
NGALAM) ; Sir, Hon. Members will recall 
the statement made by me in the House on...

SHRI INDRAJ1T GUPTA (Alipore) r It 
should be laid on the Table of the House 
and circulated to members,

SHRI S. MOHAN KUMARAMANGA- 
LAM : 1 have no objection.

MR. SPEAKER : You may lay on it the 
Table.

SHRI S. MOHAN KUMARAMANGA- 
LAM : Sir, I beg to lay the statement on 
the Table of the House.

STATEMENT

Sir, hon. Members will recall the State-
ment made by me in the House on 19th 
July 1971 regarding the collapse of a portion 
of the roof of the Steel Melting Shop of the 
Rourkela Steel Plant on the night of the 
ll-!2th July 1971. During discussions In the 

, House on this subject, Han. Members had 
expressed their concern about the effect of 
this accident on steel production.

The roof collapse had brought steel 
production at the Plant to a standstill. A 
mishap unparalleled in the history of steel 
industry had occurred the extent of 
damage was considerable. About 10,000 sq. 
meter* of the roof area had come down


